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None for the Appellant 
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FINAL ORDER NO.60572/2025 

 
DATE OF HEARING: 26.05.2025 

DATE OF DECISION: 26.05.2025 

 

S.S.GARG: 
 

 This miscellaneous application has been filed by the appellant 

for withdrawal of the present appeal.  
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2. Prayer allowed and the appeal is dismissed as withdrawn 

without going into the merits of the case.  

(Dictated and pronounced in the open court) 

 

 

 (S. S. GARG) 
  MEMBER (JUDICIAL) 

 
 

 
 

(P. ANJANI KUMAR) 

MEMBER (TECHNICAL)  
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